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IN THE GiiSi'T.vi, /i^JVUr-ttSTlUTIV5
PRirClPvi BHNEH

0..\. No. i9'jO/i989

w ^elhi , dated the 2th May,1994

Hon'ble Shri B.N» Dhoundiyal, Member{/i)
Hon'ble Smt, Lukshmi Sv,-aminothan, J\tember(J)

Shri 31an Sin^h
R/o House No«B-84,
•^dst of Kailosh,N/Delhi

(I''l6ne for the epplicant)

«... iipplicant

^ rsMs

i. Commiissionar of Police Delhi,
Iblhi Police ffe adquarters.MSO Building,
I .p .E state, Ne w DeIhi •

2-->ddl .Commi ssioaer of Polioa. New Delhi Range
Delhi Police H^adquartrs, MSC' Bldg .,
IP.Estate, ^ tv •iJ eihi.

3 1>eputy Commissioter of Police, Vfe st District,
Police Station Raiouri Garden.
jdLvLDeJki.

4»Shri Harbjas Lai, Asstt.Commissioner of Police,
D.t. Call Vigilance Branch, Police Station,
Defence Colony, Nb jst hi

.... Re spocidents

QRi:£RtoR/>L)

(Hon'ble Shri B.N. Dhoundiyal, Member(A))

This Case csame up on 26.4.94 and on the

request of the Id.counsel for both the parties, it was

fixed for today. This case has been shown at si .No .6

amw.ng the JD cases posted peremptorily for final hearing.
Though this case has been called out twice, no counsel
appeared on behalf of the either parties

Shii
Uned Singh, ad Constable, D.a. states'that counsel
for the respondents is not present today, ms this is a
lor^ pending case, v.e propose to diqjose it oj^ on the
basis of plearJinds in record.
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2. The applicant was working as S ,I, in E^lhi

Police and retired from service volontaiily v/.e,f,

i6.9.88(i^0 1^2 cane up to this Tribunal, requesting

that the cfepartmental enquiry initiated against him

as also the sunmary ox allegations be quashed.

3. This Tribunal passed an interim orefer on

26,3.39, restraining the responderts from taking

action in pursuance of disciplinary proceedings iMtiated

against the applicant. This interim order continued

till 6.12.1939. After hearing the parties and keeping

in view of the fact that applicant has already retired

voluntarily, the sane was yacated,

4. After retiren^nt of the applicant, if the

respondents i^she to proceed vdth departmental enqiiir^'-,

they will have to follow the provision of CCS(Pension

Suies) 1972 v^hich have been adopted by the uelhi Police

vide notification dated 17.12.1930. Under Rule. 9(2>

" departmental proceedings referred to in sub ruleii)

if instituted while the Govt.servant was in service

'."vhether before his re-tiren^nt or during his re-employment,

shall, after the final orcfer retirement of the Go vt. se rvant,

be deemed to be proceedings under this Rule and shall be

continued and conclucfed by the authority by which
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they v^re commenced in the same manner as if the Govt.

servant had continued in service.''

Thus the responcfcnts are free to proceed

uncJc r the above provisions. At this stage, this is not

this Tribunal to interfere. The application is

hereby dismissed, costs.

(Lakshmi GwaminathtfT^

Membc rij udicial)
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(3 ,N. Dho undiy )


